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Rajendr singh G. Gohel, 
35, Nalanda Co-op Society, 
Waghodia Road, 
Outside Panigate, 
Vadodara - 390 019. 	 .. Applicant 
(Advocate - Mr. P.M. Handa) 

Versus 

1 • Union of India, 
Ministry of Railway, 
General Manager, W.Rly., 
Churchgate, 
Bombay - 4O0 020. 

2. -'ivisional Railway Manager, 
Western Rly. Vadodara Livision, 
Pratapnagar, 
Vadodara. 	 •• Respondents 

(Advocate - Mr. N.S. Shevde) 

M.A. No. 288 of 1991 o 	 in 

O.A. No. 291 of 1991 

ORAL - ORDER 

Dated : 7.10.1991 

Per : Hon'ble N.J. Raman 	.. Member (A) 

Heard Mr. P.M. Handa, learned counsel for the 

applicant. 

In the O.A./291/91, the applicant has sought raiof 

for appointment in the Western Railway on compassionate 

ground. The applicant's father expired on 17.5.1967 while 

in service 	the Western Railway. The applicant was a 

minor at that time. The applicant and his mother also 

represented to the authorities for appointmentunder the  

orders enabling such appointment on compassionate basis. 

Ultimately, the respondents rejected the request for the 

appointment of the applicant on compassionate ground by 

the letter dt. 31.1.1985. This was done after testing 

the applicant as well as interviewing him. 

Paw 



3 	- 

The present C.A. has been filed on 6.6.1991, i.e. 

after more than 6 years. 

3. 	The applicant has submitted A.A./28/91 for 

condonation of delay in filing the Criminal Application. 

The Iisce1lanecus Application does not give any valid ground 

for the applicant remaining quiet for more than six years 

after his request for aupointment was finally rejected by the 

order dated 31.1.1985. 

In the circumstances, the reQuest for condonation 

in, A./28/91 is rejected. The Original Apilication accordingly, 

is not maintainable and is dismissed. Both the iiscellaneous 

Application and Original \pplication disposed of accordingly. 

(R.C.BATT) 
£emher (J) 	 1)er (A) 
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\ iresent 	T!one iresont for either caTty. 

Adjournec to 11.9.1991. 

anthana ::rishnan) 	 . P J Jin 
i-ierp.ber(J) 	 i1erribar(A) 

*o ra 

11.9.1991 
	

Present s Sone fcr either party. 

Adjourned to 7.10.1991. 

(S. SANTHANA KR IS-iNAN) 
tmber (J) 

(P.C. JAIN) 
frnber (A) 

*Aflj. 
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Per : Hon'ble K.J. Rainan 	•. Member (A) 

Heard Mr. P.. Handa, learned counsel for the 
applicant. 

In the O.A./291/91, the applicant has sought relief 

for appointment in the Western f\ailway on compassionate 
ground. The applicant's father expired on 17.5.1967 while 

in service to the Western lailway. The applicant was a 
minor at that time. The applicant and his mother also 

represented co the authorities for appointment under the  

orders enabling such appointment on compassionate basis* 

riltimately, the respondents rejected the request for the 

appointment of the applicant on compassionate ground by 

the letter dt. 31.1.1985. This was done after testing 

the applicant as well as interviewing him. 
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The present O.A. has been filed on 6.6.1991, i.e,, 

after more thab 6 years. 

The applicant has submitted M.A./288/91 for 

condonation of delay in filing the Original Application. 

The Miscellaneous Application does not give any valid ground 

for the applicant remaining quiet for more than six years 

after his request for appointment was finally rejected by the 

order dated 31.1.1985. 

In the circtnstancez, the request for condonation 

in M.A./288/91 is rejected. The Original Application accordingly, 

is not maintainable and is dismissed. Both the Miscellaneous 

Application and Original Application disposed of accordingly. 

(R .C. BI4WLT) 
tèznber (,7) 

RAMAN) 
t'mber (A) 

*gera 
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